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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

0.A.2370/2003
Thursday, this the 25th day of September, 2003

HON’BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE MR. V.K. MAJOTRA, MEMBER (A)

i Gianendra Kumari,
Asstt Engir (Civil), CPWD,
Nagpur Central Circle,
man - o [EEYAET [ I RN P o T |
LLD Borde Layout, rif iends Coly,
Catol R, Nagpur-440 Gid

2. Hari Cm 3ingh,
Azstt Engr (L, CFWG,
Agartala Central Circls,
Agartala
3. Vipin Rumar
Junicr engr (Cj, CFPWGD,
Flat-200C, Kamna AU
187, sShalimar Exxtn-1, Zahibaba
v es Applicants
{By Advacate : Shri G.K. Aggarwai, praxy
far Shii N.K., Aggarwal;
Yersus
1 unicon of India thro’
Directar General (Workg) & Hsad
Cantial FPublic wWorrns Dsptt.,
Nirman Bhawan, New Deihi- 1306 13
2. AddY. Dirsctor general (Training)
Central Pubiic woorks Ceptt,.,
"ET O wWing, WNirman Bhiawan,
New Delhi-110 417

.. Respondents

ORDETR (ORAL)

BY HON’BLE MRS, LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J) :
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Heard shvri G.K. Aggarwai, isar i@d proxy CGunse. far

200 1icants
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. vmmn fAARS kae bame £41ad b . S eV e

z., MA 203272002 has been Tiled b @%5 Lhres applicants
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sa@aking simitar relief. They have &80 submitted that tney
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ave 1 ar cause of action against the respondents, IU 18
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urther noticed Lhat one



thasr oehaif with regard Lo Tribunal’s order dated 3G.35,20GC
i A 28872003, The cperative portion of the ordsr reads as
foillows:-
g, In the circumstancss are
unable to agree with the < Shri
G.K. Aggarwal, learned COuns Case
is  distinct and can be separate case
of Ajmer Saingh (supraj, an wi a deciss has
yet too be proncunced by the Tribunal, in terns
ot Hor'tle High Court order dated £4.8.206062.
Cn bhe  Gther hand, the dedisicn in the  JL.A,
will Tollow Trom the decision of the Triuunal
Ajimer S i’ ase (supraj. In this view of
' at spose of this C.A., that the
i asent Ccase snall aovide by ths
Ficunal in Ajmer 3ingh’s cass
as to costs.’
I Trhe ordsr of the Tribunal in mer ingh’
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Thearealter, as mentioned above, representation has besn made
an behalf of  the present appiicants on 18.8,2003 to  the

respondents Lo extend Lo them similar bensfits, The

i.&., within one menth of the ragressntation.,

4, Taking into account t

above and the provisicns of Section 20 of the Administrative
Tribunals Act, 1385, this is an CA which 18 premature &s it
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iled without giving sufficient Time ¢ the

{(V.K. MAJOTRA) (MRS. LAKSHMI SWAMINATHAN)
MEMBER (A) VICE CHAIRMAN (J)





